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To, 
The Member Secretary, 
Uttarakhand Pollution Control Board, 
Gauri Devi Paryavaran Bhavan, 
46B, ITPark, Sahasradhara Road, 
Dehradun, Utarakhand. 

Reference: Directions issued under Section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981 
vide Reference No. UKPCB/HO/CON/B-164/2026/03 dated 08.05.2026. 

Respected Sir, 

1. That the present communication is being issued in reference to the aforesaid directions dated 08.05.2026 issued by your good office under Section 33(A) of the Water (Prevention 
and Control of Pollution) Act, 1974 and Section 31(A) of the Air (Prevention and Control 
of Pollution) Act, 1981, whereby, upon taking note of the show cause notice dated 
29.08.2025 and the representation submitted thereto dated 01.09.2025, your good office 
has been pleased to observe that an amount of Rs. 38,70,000 has been computed towards 
environmental compensation and, consequently, directions have been issued for deposit of 
the said amount within 30 days from the date of receipt of the aforesaid communication. 

Date: 20.05.2026 

2. At the outset, we most respectfully draw the kind and imperative attention of your good 
office towards Recital 2 of the aforesaid communication, wherein it has been recorded that 
the show cause notice bearing Letter No. UKPCB/HO/CONB-164/2025/53 dated 
29.08.2025 was issued to the housing society and that the representation dated 01.09.2025 
was also submitted by the said society. It is clarified that both the show cause notice dated 
29.08.2025 and the detailed reply cum representation dated 01.09.2025 submitted in 
response thereto were addressed to and submitted by our company respectively, and not by 
or to the housing society. The same is self-explanatory from the face of the documents 
forming part of the official record and leaves no scope for ambiguity whatsoever. 

3. Without prejudice to the aforesaid, we respectfully submit that by means of our detailed 
reply cum representation dated 01.09.2025, we had already placed before your good office the complete and correct factual matrix pertaining to the issues forming subject matter of 
the show cause notice. It was specifically explained therein that even during the period 
when the management and common area maintenance of the said housing society vested 
with our company, that is till 30.08.2024, being the date whereupon the management of the society stood handed over to the Resident Welfare Association, our company was at no 
point of time in direct breach of or in violation of any provisions of the Water (Prevention 

BRAZEN ARROW COMPANY PVT. LTD. 
Gram Salempur Mehdood-2, Opposite Sector-2, Sidcul (Near Raja Biscuit Chowk), Haridwar -249403 Mob: +91 889977711/8899333222. E-Mail: info@mantrahappyhomes.in 
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and Control of Pollution) Act, 1974, the Ait (Prevention and Control of Pollution) Act 
1981, or the rules, regulations and dircctions framed or issued thereunder. 

4. It was categornically submitted before your good office that the issue concerning the alleged 
non-functioning of the Sewage Treatment Plant, as reflected in the inspection report was 
purely temporary and occasioned on account of minor fluctuation in the electricity 
connection. The said issue neither constitutcd a deliberate lapse nor reflected ány 
intentional or continued non-compliance on the part of our company. 

5. It was further specifically brought to the attention of your good office that till 30.08.2024 
when the company continued to manage and maintain the common areas and facilities of 
the said housing society, the STP in question remained fully functional and operational. 
Upon handing over the management and maintenance of the housing society to the 
Resident Welfare Association on 30.08.2024, the company ceased to have any 
administrative, operational or supervisory control over the day-to-day functioning and 
maintenance of the said society, including the operation of the STP and allied utilities 

6. Being the law abiding entity and in order to put a quietus to the matter and to avoid any 
unnecessary multiplicity of proceedings, and strictly without prejudice to our rights and 
contentions and without admitting any liability, contravention or default of any nature 
whatsoever, our company has proceeded to deposit the aforesaid amount ofRs. 38,70.000/. 
(Rupees Thirty Lakhs Seventy Thousand Only/-) in compliance with the above referred 
directions dated 08.05.2026 on 13.05.2026 vide UTR No. KKBKRS2026051300937382 
through Kotak Mahindra Bank. The copy of the debit advice issued by the bank confirning 
transfer of the aforesaid amount to the account of your good office is enclosed herewith as 
Annexure-A with a request that the same may kindly be taken on record and acknowledged 
in accordance with law. 

Thanking you, 
Yours faithfully, 
For Brazen Arrow Company Pvt. Ltd. 

Brazen Arrow Company Pvt. Ltd. 

(Authorized Encl: As abotiorse Signatory 
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Date : 
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We acknowledge the receipt of NEFT/RTGS instructions 
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1he AKOUt tựrệt 

Brazen Arrow Company Pv Ltd. 

Authorised Signatory 

AnneKure A 
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